\ 2041 TEM NO. 30 COURT NO. 9 SECTI ON X'V
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).25167/2005
(From the judgenent and order dated 08/11/2005 in OCW No. 818/2003 of The

H GH COURT OF H. P AT SH M.A)
M S. NATI ONAL FERTI LI ZERS LTD. Petitioner(s)
VERSUS
RAMESH KUMAR & ANR. Respondent ( s)
(W':jh appl n(s) for permission to place addl. docunents on record and prayer for interimrelief
an

of fice report ))

Date: 16/12/2005 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE S.B. SINHA
HON BLE MR JUSTICE P. K. BALASUBRAMANYAN
For Petitioner(s) M . Mukul Rohatgi, Sr.Adv.

M . CGhanshyam Joshi, Adv.
M. Sanjiv Kumar Saxena, Adv.
M. Partha Sil, Adv.

For Respondent (s)

UPON hearing counsel the Court made the follow ng

ORDER

Leave granted.

Tag on with Cvil Appeal No. 6337/2003.

Hearing expedited. Liberty to nention.

Noti ces nmust be served within four weeks. Dasti service, in add
ition, permtted.



In the meantine, there shall be stay of operation of the inpugne
d j udgnent.

(Meenu Set hi) (Pushap Lata Bhardw
aj)
Court Master Court Master



